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No.  

g' Respondent(S) \ 

/12 (Th 
Advocates for the applicant(s) 

A-z — Advocates for the Respondent(s) 

— 

	

Office Notes 	 ' Date ' 	
- ----- 

Courtst Orders 
- 	-----.--- 

.---...-----; ---------------- - 

J 
Z 	 I 

v P p 	 • 

.' 	 17 .9.96 	Mr R .Dutta for the applicant. 

this aricatoais ilk 
	

Mr J.L.Sarkar for the respondents. 

fortr 	"' 	 Heard Mr R.Dutta for *3.misi- 

c *b1 

 

C. 	 . 	
I 	 I  on. Perused the content o 

application and the relie4!;uqht. 
- 	•. 1;.• 	' 	- 

The application is admitted. Issue 

.1 	 notice on the respbrents by. Regs- 

• 	

• .. 0.9p.&j,w.. / 11-1>/C//7i i.. 	tered post. Written statement 
• 	••i : • 
	

— , within six weeks. 

•:!'. 	

l 	 List for written statement 
I 	 I 

?• •.' 	 and further orders on 12.111996. 

1 	- 

: 	

: 

' 

	

• 	- 

dII 	. 	
Member 

Ipg/' 

b 	
44•• 

I 	 I 

Mr R.Dutta for the apl±cant. 

i None for the respondants., 

Written 

iubidtted. 

statement has not beer 

.-ftst 	 List for writtcn statement r'CT 

further orders on 4.12.96. 

I 	 Menr 

I p9 

	

/VC - 	I/ 1YV 
! J11 

1- 	' 	• 
I.- 



Cliii::) 	 iit 
O.A.No.196/96 

' p.  

	

4.12.96 	 Learned Railway counsel Mr J.LS 
i. 	 for the respondents seeks time for filing' writ 

t_-- L.s 	statement. 

List for written statement and :fiithi'e 
orders on 13.12.96. 	

' 

Member 
nk

14  

(lv 
wit 

13 12.96 	ione for the applicant. Mr J.Irk 
IjI 

for the respondents. 

Written statement has not bee  

, 	 submitted. 	' 

List for written statehent 
:. 	 further orders on .9.1 .97 • 

• 	 j 	
(•. 

Me 

' 
.'\ 	•\t 	 . 	 '' 

I-v 
J 	

- 

	

• - 
	'r pi 1w 	 - 

9.1.97 	Leave note of Mi? R.Dutta for tieiji' 

TE. bLi 	 • 	 cant •MJL'.sat]ar fô the resondëht ;.. 
seeks 4ix'.ekst1meto file writtej 

gl 	 ment. k± 

List for written statement and 

orders on 18.2.1997. 	 •-• '•..• . 
- - 	

. crr 	 •Aj, 	

. 

) 
 A\ 	01  g-n 10 mz I Ct"  

Member 

Da 'r /•'_i:S 	,(t_4~.~4,_ 	
ç 

5 	 . 	. 	 .- 	• 	 • 	

. 3) )Jo 

	

18.2.97 	Further x 2 weeks time extendpds J 
a last chance to file written statenei'tj 

No further extension will be graned;' 

List on 3.3.97 for written statement 

and further orders. 	 . 

Member 	 Vice-Chftn 

I - 
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op  

_(D 	- 	
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O.A. 196 of 1996 

3.3.97 

trd 

24.4. 97 

Mr. J.L.Sarkar, 	learned Railway 

counsel prays for further ext ensionof :. 

time to file written stateitent. By order 

dated 18.2.97 the Thibunal has made it 

clear that no further extension would be 

granted. In view of the above we are 

unable to give any further adjournment. 

Let this case be listed for hearing 

without written statement on 24.4.1997. 

r.iember 	 Vice-Ch rinan 

trd 

7 -5 iu,97 	 Passed over. for the day. 

Member 	 ,.. 	VjceCMtn 

I 
I 

Let the case be listed on 7.5.1997 	1Ib 
* 

hearing. 	
I 

Me er 	 Vice-Chairman 

8 • 5 • 97 • Left over. List on 8.7.97 for 

hearing. 

Vamem 	 Vic 

cc'- 1P 
Q4A'- 

Mr.J.L.Sarkar learned counsel 

appearing on behalf of the Railway Adminid.. 

atration prays for short adjournment as 

he has to receive instructions. The other 

side has no objection. 

List on 14-8-97 for hearing. 

	

Mthber 	 ) vice-C a rman 

	

• ••. 	 . 	- 

pg 

8.7-97 
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14-8-97, 	Division Bench 

_ 	

tting. 

	

Let this case be listed f 	r 

on 6-1197. 

) tc 	
B 'Y ORDER 

tt • 	6.11.97 	 In view, of the order passed in 

• M.isc.Petition flo.287/97 this case 

	

• 	is dismissed on withdrawal. 

• 	 • 	 , • 

	Aber-__Me 	 Vice-Chairman 
S 	 • 	 S  

I 
• 	 • 	

, 
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ci 
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GUIATIBNCH : GU.JHATI 
• 	

(. 

(An p.tcation under Section 19 of the Administrative 
•- - rir1 	'f 1QR\ 	 * 

1; • 
y- 

• 	

A. NO. 	.. 	• J1996.. 

• 	
-, 	 •....• 	

..,• M/ ,  

SunU Baran Chakraborty : 

• 	 -Versus- 

Union of India & Others 	: Respondents, 

ax 	 I 

Sl.No. 	Description 

Application 

Riy Boards 
91/HEf/1-11 

of Documents 	Annexir . 

let t'3r No . E/LiL/ 	A/i, 	
- I 

dt. 03.04.92 
p 

Memorandum of Chars. 	 A/2. 	7 
Copy of statement of defence, 	A/3. 

	

5, 	Rly Board's letter No,(D&A) 	A/4, ,23 	2 
90 G6-106 dt. 08.1o.90. 

	

6. 	Applicants repr e sent ation to 	A/5.. 2- ci 2.7 
the Enquiry Officer dt.4.9.95., 

	

70 	 Letter dt.10,10.95 from Shri L. A/6. 
Hue to the Enquiry Officer. 

PoStal Certificate, 	 A/7, 	2-9- 
Copy of Enquiry Report. 	 7/8.  

Applicants representation 	A/9. 
dated 8/11.12.95. 

Notice of imposition of 	 A/la. 3 paneity. 

Rly Board's letter No.E(D&J) 	?/11. 	91 /O 86 RG6-]. dt. 20.01,86, 

	

13, 	Applicants appeal dt. 13.4.96 	A/12. 	Lji 

	

/ 14. 	• Divisional Mechanical •?ngineer A/13. 	4 3 N.F. t.ailway Lurndir]gur 
letter No.TP/i::.j2696 

IN TrIE CENT.AL ADMINIS'IRATIV ThIBUNAL 



• 

IN THE CEN'iR?L ADMINISIRATIVE TRIBUNAL 

	 I 
A1: 

V 

GUWAHATI BENCH : GUWAHATI 

(An application under Section 19 of the Administrative 
Tribunal Act. 1985) 

0 • A. No. 	A  4___/1996 0  

• 	 Shri Sunil l3aran Chakraborty, Son of 

Late Pratap Ch. Chakraborty, driver 

goods Lumding under Loco Foreman, N.F. 

Railway, Lumding, P.O. Lumding, District-

Nogaon(Assam) Pin - 782447. 

Applicant, 

- Versus - 

Union of India, represented by the 

General Manager, N.F. Railway, Mal.ign 

Guwahatj - 781011 0  

The Divisional Railway Maner1 N.F 

R ai I, Lumd i ng, P • 0. Lurnding,... 

District - Nogaon(Assam); Pin -782447. 

30 The Divisional Mechanical Engineer(P) 

N.F. Railway 1  Lumding, P.O. Lumding 

District - Nogaon(Assam) Pin - 782447. 

4. Shri A.K. Roy Choudhury(Inqujry Officer) 

Asstt.Mechanjcal Engineer(C & W), M 

Lumding, P.O. Lurndjng, District - Nogaon, 

ASSAM. Pin - 782447. 
•1 0 6 0 Respondents. 

Cont .... 2. 



7 •  I) • 	i 	. 1 
1. Particulars of the Orders against which the appli-

cation is made :- 

Notice of imposition of panelty issued 
	

i 

under No. TP/95/LM/1 dt. 23.1.96 by the Divisional Mech-

anical Engineer(p), N.F. Railway, Lumdirig(Annexure-/1o). 

The Divisional Mechanical Engineer(P), 

N.F. Railway, Lurndirig's letter No, 'I?/95/LM/1 dt.12.6.96 

intimating the applicant that the Divisional Railway 

Maner, Lumding has reviewed the applicants case and re-

jected the appeal(Mnexure - ?/13) 

The Enquiry Report furnished to the 

applicant under letter No. TP/95/LN/1 dated 15,1,95 

(Annexure 

2.. Jurisdiction of the Tribunal 

The applidant dec1thes; that the subject 
4,1  

matter of the application is within.the jurisdiction of 

the Tribunal. 	 - 

Limitation :- 

The applicant submit that the application 

is made within the period of limitation. 

Facts of the Case :- 

4.1. 	 That, the applicant is a citizen of India 

and entitled to rights and previleges guaranteed to the 

citizen of India by the Constitution and laws framed there-
under, 	 Cont ,,, 3. 

Y 
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4.2. 	 That, the applicant is at present work- 

ing as Goods Driver in scale Rs. 1350-2200/- and he is 

now posted at Lurnding under the Divisional Mecianical 

1ngineer(P),, N.F. Railway, Lumding Respondent No.3. 

	

4.3, 	 That, the driver and every engine crews 

are running staff, the duty of the goods driver has been 

classified as intensive, Railway Board under letter No. 

E/LL/91/11/HiRI-11 dated 3,4,92 J1 prescribed the duty 

that can begiven at a stress to running staff under 

which the over all duty at a Str asS of running Staff 
exceed 

from signing Shoul :3 not ordinarily*12  hours and they 

should entitled to claim relief thereafter. It was also 

laid down that the running duty at a str ass should not 

V 

ordinarily exceed 10 hours from the departure of the 

train and staff should be tntitled to claim relief there-

after, 

A copy of the said instruction is 

annexed herewithas JNNEWRE..M1, 

	

4,4, 	 That, on the 15.5.95 the applicant was 

booked to work, train No. UP/DKZ paper special with Loco 

No. 6174 YDM-.4 Ex. Lower Half long to Lumding of Badarpur-

Lumding section of N.F. Railway, He took up'the duty at 

8.45 hours by signing on at 8,45 hours and taking charge 

of the Engine. 

	

4.5. 	 That, the applicant left Lower Half long 

at 9.30 hours and arrived Mandardisa(one Station short of 

Lumding) at 16 hours(4 p.m.). But the train did not move' 

Cont ...4. 
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and it was detained at Mandardjsa from 16 hours. On 

enquiry by the applicant he was informed by the Station 

Master Mandardisa that the train was detained for want 

of room in the Lumding yard. 

4.6. 	 That, as the applicant detained at 

Mandardisa for 3 hours and as there was no prospect of 

getting line-clear for the train, and as no okkam order 

was seved on him to work beyond 12 hours. The applicant 

reiested the control at 19,00 hours(7 p.m.) for arrangev,y 

his relief after cornoletion of his 12 hours duty. 

4.7. 	 That, the applicant also talked to the 

power controller for his relief or thepath and ultima-

tely a relief Engine No. LE 6366 YDM-4 was sent at 12.40 

hours to Mandardisa for clearing the said train, The 

applicant again served a memo regarding taking over the 

charge of his Engine, but no reply was received and he 

was requested to travel in the Sane Loco to Lumding. 

4.8. 	 That, vide the Divisional Mechanical 

Engineer(p), N.F. Railway, Lumding under letter No. TP/ 

95/LM/1 dt. 23.05.95, the applicant was placed under 

suspension with effect from 22.5.95, Subsequently, vide 

Diisiona1 Mechanjcal Engineer(p), N.F. Railway, Lumdings 

letter No. TP/95/LM/1 de. 01.06.95 the said suspension 

was revoked with effect from 1.6.96. 

4.9, 	 That, the Divisional Mechanical Engineer/p 

N.F. Railway, Lurnding under No. 7P/95/LM/1 dt.23.5,95 

Cont •.. 50 
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1 

served a memorandum of charges to the applicant, the 

charge framed against the applicant is as under :- 

That, the said Shrj  

while functioning as  

during the period on 15.5.95, while 

Shri S.B. Chakraborty, Dr/Gds/LMG was work-

ing up DKZ(here enter definite and distinct 

article of charge) paper/Spi with L/No. 

6174 MM YDM(leading) Ld 3 0/530, x.LFG 

C.F. 8.45 hrs. Accordingly, train left LFG 

at 9.30 hrs, but on ar ival at MYD Shrj. 

Chakraborty claimed for relief as the train 

was detained at MYD fo want of path and 

room at L/Sub-yard. s such on duty PR/ 

LMG booked Dr. Sri M.IZ. Bose with LE/No, 

6366 DM4 to MYD to clear the section. Sri 

Bose put Loco on train at 22hrs, but on 

getting LC he could not start the train 

as the driver Shri. Chakraborty created 

obstruction by applying a A-9 brake valve 

on Locomotive 6174. Then as per advise of 

PRC/LMG Sri Bose recreate vac. But he 

again failed to St art because Dr .Shri Cha-

kraborty get down from the Loco. Finally, 

the train left MYD at 1,05 hrs. at 16,5.95 

Becse of obstruction caused by Shri Cha-

kr aborty got detained at LGT for 03 hors 

and 5m1s, 

So, Shri Chakrabortyjs responsible for 

creating onstructjon on smooth Railway op.-

eration willfully for which he is charged. 

4.10. 	 That,no statement of imputation of mI.s- 

conduct or mis-behaviour in Support of the article of 

charges framed has been furnished and imputation has been 

shown toane as article of charges, 

Cont .... 6, 
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A copy of the said memorandum of 

charges is annexed herewith as 

•?NJE- A/2.. 

4,11. 	 That, the applicant submitted his state- 

rnent of defence on 12.6.95 explaining the circumstances 

and requesting for exonerating him from the charge. 

A copy of the said statement of de- 

fence dt. 12.6.95 is annexed here- 

with as ANNEX RE 	/3, 

4.12. 	 That, the Divisional Mechanical Engine/P 

N.F. Railway, Lumding appointed Shri A.K. Roy Choudhury, 

• 	 Asstt. Mechanical Engineer(C & ), N.F. Railway, tumding 

respondent No.4 as Inquiry Officer under letter No. TP/95/ 

l/1 dt. 21.6,95 and the applicant nominated one Shri L. 

Hue, Guard, Malda under Divisional Operating Manager, 
ai 

N.F. Railway, Xatihar to act his defence council. 

4.13 0 	 That, Railway Board's under letter No. 

• 

	

	 E(D & A)90,4G6-106 dt. 8.10.90 laid down intelia, that 

where the defence council isserving Railway servant, 

the disciplinary authority and the enquiry authority should 

ensure his release and attenc9ence by timely communication 

in writing and t phone to the controlling Officer of 

the defence council. 

A copy of the said Circular is arm-

exed herewith as ANNEXtJRE- A14. 

Cont •.. 7. 
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4.14. 	 That, the applicant was not Supplied with 

the copies of listed documents or the statement of witness 

as required under the Railway Servant(Discipinry and 

Zppeal) Rules 1968 as such he applied to the enquiry 

Officer for supply of copies of these documents under 

his letter dated 4.9.95. In response the enquiry Officer 

Supplied the copies of the listed documents on 21.9.95 

but the copy of the statement of the listed witnesses was 

not supplied. The next date of the enquiry was fixed on 

18.10.95. 

A copy of the said letter dated 

4.9.95 is annexed herewith as 

ANTNMREA/5.  

	

4.15. 	 That, the attendence of the defence coun- 

cii Shri L. Hague, passenger Cerd, Malda was arranged by 

the Divisional Railway Meriager(0), Katihar letter dated 

• 5.10.95 for attending the enquiry on 18.10.95. But Shri 

L. Hague, passenger Guard, the defence council informed 

the learned enquiry Officer Respondent No.4 vide his 

letter dt. 10.10.95 sent under cerfificate Vz2 of posting 

that his mother has expired on 21.9.95 for which he was 

observe. certain religious rituals for the pee of 

soul of his mother and as such he would not be in a posi-

tion to attend the enquiry on 18.10.95 and requested for 

postponement of DAR. enquiry fixed on 18.10.95 and ref ixed 

the date Save and except in between 20th 	 Dec. 

1995. The applicant also submitted on 18.10.85 for short 

jornment of the enquiry as requested by Shri L. Hague 

informing that without the defence council he cannot de-

f ends 	 this c aGe and t her ef or e his p t 1- 

cipation in the enquiry is not possible. 

Cont ... 80 
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A copy of the letter from Shri L. 

Haque Defence Council with Postal 

Certificate are annexed herewith as 

ANNIMURE- 	ndW2 

4.16. 	 That, the learned enquiry Officer did 

not comply with the request and submitted his report to 

the Disciplinary authority a copy which was furnished 

to the applicant by the Divisional Mechanical ngineer(p) 

N.F. Railway, Lumding Respondent No.3 under letter No. 

't?/95/LM/1. 	dt. 15,11.95 for submission of his represen 

tatiori in respect of the report within 15 days. 

A copy of said inquiry report is 

annexed herewith as JNNXURE - A/B, 

	

4,17, 	 That, the applicant submitted his repre- 

sentation on the enquiry report on 8/11.12,95 pointing 

out the serious irregularities committed, violation of 

the rules by the enquiry Officer and the inconsistency 

in the finding. 

A copy of the said representation 

dated 8/11.12.95 is annexed here-

with as ANNCrJRE_A/9, 

	

4,18. 	 That, the Divisional Mechanical engineer 

(p), N.F. Railway, Lurnding by his order No. TP/96/LM/1 

dt, 23.1.96 punish the applicant by reducing his pay to 

Rs. 1,760/_ from Pz.___________ in his existing Scale of 

pay Rs. 1350-2200/- for a period of 2 years withoutign-

ing any reason or without issue any speaking order. 

A copy of the said letter dated 

23.01.95 is annexed herewith as 

NNE)WRE - A/ic. 	 Cont ..9 
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4.19, 	 That, the Railway Board's vide letter 

No. E(D & A)86RG6-1 dated 20,1.86 circulated the Govt. 

of India's decision for issue of speaking order by 

competent authority biwe d±sciplln&y cases instructing 

that the orders iSSued in disciplinary cases are quasi-

judicial in nature and as such it is necessary that 

orders in such proceedings are issued only bthe corn-

petent authorities who have been specified "as discip.li-

nary/appeallate/reviewing authorities under the rele- 

vant rules. It was also indicated that it is essential 
es 

that the decision taken by i6in such authorit'are comm- 

unicated by the competent authority under their own sig-. 

nature and they cannot delegate their power to their 

subordinates. It was also further instructed that the 

authorities exercising the disciplinary powers should 

issue self-containspeakjng and reasoned orders. 

A copy of the said Circular is 

annexed herewith as ANNEXURE.../11. 

4.20. 	 -That, the applicant submitted an appeal 

to the Divisional Railway Manager, N.F. Railway, Lurnding 

(Respondent.No,2) z9ax against the unjustified punishment 

imposed on him by the D1vjsjna1 Mechanical Engineer(p), 

N.F. Railway, Lumding on 13,4.96 and prayed for re-open 

ing of the DAR So that the applicant could have reason-

able opportunity to defend himself. 

A copy of the said appeal is anne- 

xed herewith as ANNCUR - /12. 

4.21. 	 That, in response to his appeal dated 

13.4.96 addressed to the Divisional Railway Manager N.F. 

Cont ... 10. 
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Railway, Lumding, the applicant 	received a cry 

ptic reply from the Divisional Mechanical'Engineer(p) 

N.F. Railway, Lumding, respondent .No.3,the discipli-

nary authority,under No. TP/95/LM/1 dt. 12.6,96 comm-

unicating that the applicant's appeal was reviewedby 

theDivisionaJ. Railway Manager, NS, Railway, Lumding 

and rejected the appeal submitted by 

A copy of the Said letter is ann-

exed herewith asNEJRE-A213. 

5. 	Grôu nds forR elief : - 

5.1. That, the applicant was denied the Ser 

vice of the defence council by the learned enquiry Off 1- 

cer even though the defence council requested for a 

short adjornment to. 

5,2. 	 That, the applicant was denied reason- 

able opportunity to defend himself as the copy of the 

Statement of the witnesses was not furnished to him. 

	

5.3, 	 That, the learned enquiry Officer took 

into consideration the listed documents without the sane 

being admitted by the applicant or produce amd verified 

by the Power Controller who is alleged to have made the 

diary. 

	

5,4. 	 That, the applicant was not Supplied with 

/ the copies of the proceedings which and thereby he canrot 

point out the defects in the proceedings, 

Cont .., 11. 
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5,5. 	 That, the learned Etiquiry Officer did 

not follow the rules and procedure laid down in the 

Railway Servarit(Disciplinary and Appeal) Rules 1968 

and therefore the entire proceeding is violative and 

ultra vires to the Railway Servant(Disciplinary and 

peal) Rules 1968. 

5,6. 	 That, the Rule 9(25) of the Railway 

Servant(Disciplinary and Appeal) Rules 1968 provideS 

that the enquiry report to be preparedt-h contain. 

The article of charges of the State-

rnent of imputation of mis-conduct or 

mis-behaviour 

The defence of the Railway Servant 

in respect of each article of 

charge; 

An assessment of the evidence in re-

spect of each article of charge ,; and 

The finding on each article of charge 

and the reason thereQfor. 

The enquiry report (Annexure -A/B)  is not in conformity 

with rules as neither the assessment of evidence in res-

pt of each articles of charge was made nor the defence 

of the Railway Servant was considered nor the reason for 

the finding was recorded. 

5.7. 	 That, the enquiry report is also viiat.- 

ed 	as extraneous materials
I 
 tnich were neither in 

the memorandum of charge - document mentioned therein 

01 

Cont .I 12. 
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applicant held guilty for viola- 

tion of it. 

5 1 8. 	 That, the enquiry report is based on 

no evidence but only on conjucture and surmises. 

519, 	 That, the disciplinary authority did not 

apply his mind nor recorded any reason nor xxy issueja 

Speaking order before ordering reduction of the pay of 

the applicant, the punishment order(Annexure -/10) is 

clearly contrary to the Govt. of India's instruction in 

its letter No.(D & A) 86RG6-1 dt. 20.01.86(Annexure-/11) 

5.10, 	 That, the punishment imposed is very sev- 

LI 

	 ere and disproporn ate to allegeoffence. 

5.11, 	 That, the Rule 22(2) of the Railway Ser- 

vant(Disciplinary & ?peal) Rules 1968 provides interlia 

as under :- 

In the case of an appeal against an order 

imposing any of the penalties specified in 

Rule 6 or enhancing any penalty imposed 

under the said rule, the appellate auth-

ority shall consider : 

(a) Whether the procedure laid down in these 

rules has been complied with, and if not 

whether such non-compliance has resulted 

in the vilation of any provisions of the 

Constitution of India or in the failure of 

justice : 

(1k) Whether the findings of the discipliny 

authority are warranted by the evidence 

on the record : and 

Cont ... 13. 
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(c) Whether the penalty or the enhanced pen-
alty imposed is adequate, inadequate or 
severe : and pass orders - 

(1) confitming, enhancing, reducing or 
setting aside the penalty ; or 

(ii)remitting the case to the authority 
which imposed or enhanced the penalty 
or to any other authority with such 
directions as it may deem fit in the 
circumstance of the case. 

5.120 	 That, the appellate authority espondent 

No. 2)f ailed to appreciate the violations of the Rule by 

the enquiry authority in holding the enquiry in drawing 

the findings as well as coming to the conclusion of uilt 

of the applicant. The appellate authority also failed to 

appreciated the violation of rules by the disciplinary 

authority in awarding punishnient and the severity of the 

punishment, and thereby violated normSrule 22(2) of the 

Railway Servant(Discipiinary and Appeal) Rules 1968. 

5.13. 	 That,the appellate authority did not grant 

any personal kmmixq hearing to the applicant before pass.- 

ing his aif as is e- 	to he done under ir laid 

down uh§ by the Hon'ble Supreme Court. 

5.14. 	 That, the appellate authority did not re 

cord a speaking order in disposing of the appeal of the 

applicant nor the communication of the decision of the 

appellate authority was communicated under Signature of 

the appellate authority and therefore, the order is viol-

ative of Govt. of Indias instruction communicated under 

$ 

Cont ... 14. 
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14. 

Railway Board's No E(D & A)86 RG6-1 dt. 20.01.1986 

(Annexure - A/il) 

6, 	Details of remedies exhausted :- 	 - 

Tb at, the applicant prefer red the app eal 

to the Divisional Railway Manager, N.F. Railway, Lurnding 

Respondent No.2 on 13,04.96(Annexure -A/12); 	which has 

been rejected by the Divisional Railway Manager, N.F. Rail-

way, Lurnding on 12.06.96, 

Matters previously filed or pending before any other 
Court - 

• 	 The, applicant further declares that he 

P. 	 had not previously filed any application, Writ Petition 

or any other Suit regarding the matter in respect of which 

this application is made, before any other Court/Tribunal. 

Rel lef Sought - 

That, under the circumstances Stated in 

this application the applicant, humbly pray for : 

That, the. Hon'ble Tribunal may be kind 

NVI 
enough call f or the records of discipli-

nary proceedings from Respondent No.3 

namely the.flivjsjonal Mechanical Engineer, 

N.F. Railway,Lumdjng and quash the enquiry 

Report(Ainexure - A/8), notice of imposi- 

I 

tion of panelty issued by Divisional Mech-

anical Engtheer,N.F. ailway, Lumding 

under No. TP/95/LM/1 0 k 	q C  
cL i 	 * 

( 	• 	 o r to 

, J)u' rn. 
**Ig 
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dt. 12.06.96(Annexure -A/13) for which 

V 	 act of kindness the applicant shall 

ever pray. 

9. 	Interim Relief 	 V 

1\ I L 

V 	10, 	t9larS of A221ication fees :- 

V 	
Indian Postal Order No, 5247oo 

dated - 	 for R. 50/- (Rupees 
• 	

fifty) only in faur of Registr, 

Central Administrative Trjbunal,Guwahatj 

Bench, Guwahati, 

VIFICATION 

I, Shri S.B. Chakraborty, Son of 

P. 	
aged about 	ior king 

as Goods driver under Loco Foreman, N.F. Railway,Lurndjnd 

do.hereby verify the contents of Para 4, 6, 7 & 10 of 

his application is true to my kn3wledge and belief and 

the rests are my humble submission before this Hon'ble 

Court and I have not Suppressed any material facts. 

±± 
Signature of the Applicant. 

Dated 

Place 	: 



NNEXRE 

Subject : Duty at a stretch of Running Staff, 

No.E/LL/91/HERI-11 dt.3.4.1992. 

Attention is invited to this Ninistry's letters 
No.()(LWA)68HER/56 dated 15.7.68, No.E(LL)77HER/29 dated 
31,3,1973 No,E.E(77)78/HER/29 dated 3.4.1981 wherein in-
structions have been issued in regard to running duty at 
a stretch of the running staff. 

2 	 In Suppression of instructions contained in the 
above letters, it has been decided to amend subsidiary 
instructions No,17(jjj). The amended instructions be read 
as under - 

17(iii) - The following will be the duty at 
a stretch :-. 

(a) The overall duty at a stretch of running staff 
from I signing on' should not ordinarily exceed 
12 hrs. and they should be entitled to claim 
relief thereafter, 

/ 

y 

The funning duty at a stretch should not ordi-
narily exceed 10 hrs from the departure of 
the train and the staff should be entitled to 
claim relief thereafter. 

In operational exigencies the running duty may 
be extended beyond 10 hrs. within overall limit 
of 12 hrs, provided a due noticC has been given 
to her Staff by the controller before the com-
pletion of 8 hrs. of running duty. 

If a train does not reach, within the overall 
limit of 12 hrs, its normal crew changing point/ 
destination of the train/or the place where a 
relief has been arranged and such point is appr-
oximately one hours journey away, the Staff 
shall he required to work to that point. 

In exceptional exigencies of accidents, of 	i- 
tations, q equipment failure act, the State may 
be required to work beyond the lImits prescri-
bed above, In such cases, the Controller should 
suitably advise the staff. 

In order that the running staff are aware of 
their beat, at every crew Headquarters/Stations and norm-
al crew changing point the normal bear of the running 
Staff for Mail and Express/Passengers and Steam/Diesel 
and Electric Goods Trains should prominently displayed on 
the notice board. Such notices should be put up in each 
lobby of the Loco Shed/Station or any of the places where 
running staff are required to sign on or sign off. 

Board desire that necessary arrangements may be 
me for complying with these instructions, 

- 

AP 

h 
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The 	 -x1 /u.nd •rSigfled propose(s) thdId. an. 

inq.i irY 	iist 	 i111e9 of tL 

. 	Ra1iway s'ants (iscip11ne aria appea1 iuies, .W8.The sastic 

'the thputiti.uflS of nLjscorK1uCt r inls-oehaviour in reSpeqtof '. 

r 	
hich thc Inquiry Isi proposcd I t'o, e held i s seL out in the enc1oc'c 

I c' 8tterLnt or artic1cs 
L0f j arge (Pnriexure3.I.A St 4.tefflcflt Lf the 

iInpUtat1(flS 01' rnisccndict or rniS.ohaVicLtr In LppOrtQi 
- 	 rti.C1e$ or charge i' w1oScd ( IflQ) U?. II) A 1iS11 of )CC'ti 

.$ . which and a' ii. st  ur '4itàlessed I by ,  .Jhom, th 	irtic1'e'3 ol 	4tti' 

. k' arc proposcd to bo SU5LdiflCd 'tre i1so Cfl 1uSE1 L&flflCXLL1C I.1)J* 

'iFurther, c01)iCS Of dt..0 .ui1onti mentitifl& i-fl tho 1i?t oi C 1 iJU1Tit 

-s pr Annexurci I1Fai1c cic1o'd 	 , 

i
z 	

hii 	
hdreby 1n2ufliCdtIY1 1  bk 

. ;•' hLSO (3?STPO2 he can lnSpeCL an takE extracts from thc' doiicd' 

t1:fle(T j.nt.h enclosed list of.docu.meflts(ArineX:iII) at anytirP' 
darjng.crfjce:hourS within 1U(tn) days of re@1pt othi5 

''ior'th1S 'purpose he should contact  
I' 	 cdjat1y on receipt of this Neiorariii 	. 

... 	
:' 	 .. 	 is farther jnf.jrm(1that h' 

' 	 aa' if he sTSircdTItake th 	sjne of any other .R1y ..SerYafl 

Qffieial or..R1y.T.radP Uni .QnthcSat1Sfies th requirements 

oil rule:9(13) of tic 	
ar.Appeal)RUl 

ij 	
1968 nd 	 Note2-_thore under as th CISC may b.fo' 

I. 	jnnfhc r1LcUrnOfltS inJ 	istini' him th!pr5ertin 
h1S,c 

th inquiring tuthoritY in the 0vit of -an 
hld.FOr ithis 1purpos4 he should noir1te one or more eIWfS "  $ 

ir c1er of prefrcn' -  Becore ncri1na..ifl th jssl.Stthc Bly .servan 

fR1y.Trade Union Of'ieil(s).';3hr1 __ B' 
- 	 hoU.1r3 o t ai.n .ri urid e't dni; from the flOLiI 	(5) t h t 	(t hey) J.  

arej:wil1ing to ssit him dur 1ing th discipli.rY_ procediflC, 
•.::.Tho 	dertaJirg should also ccnt:ain.. th prt1cu.arS. of Other 

if any in .thich the norineo(s 	run j.lreac3y undertaKen tL) ai 

bc' furrii-h& to the unc1ersincd/LrI4 
1AOir1 	fl.._ 	I 	_Ra:i iway along with the ncdflinat J&- -. 

• 	 I 	 I 	
I 	•- 

Shri 	'' 	 L 	i hereby direccd to thiz4.t 

idesigfled (throjh cnirl 	 J!
~t ~

uw qf1 

•.. ' written statement ol' Ihs defflCe(whiCKh oald reach 	said unç 

cinager,4ithifl lu daMS ol' ree11)t L..,2 this Mcmorandurn,if hedueS 

quire to inspect any doeumeflfis for the preparation of hU, e'e 
ahd within ten dayS fter c'cmp1ctii'n of inspection of docuii:it 
flp desires tu inspel -document3, and alsç- 

4, 	c)TO state whpther e wishes t ) e hedrd i person 311d 

- 	(b)to furnish the na1Le and addresses 1 tn 	itflES ii 	1O 

	

h.p wiSheS tt eall in su4 ppQr of his dcfeflc'e. 	 " 
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5&hrj' QArLcO7y j 	
Th
iSinforrn& tha an inqi.iiry'- 

ehold, only n respect oFhsortjclos of Chctrge aS are not 
dmitted.110 should, threforo, 3 pcjf1cal1y admit er/deny each 

artJicles of charc 	. 

• 	6 L'hri 	 is £u.rther informed that 1f no 
doeiS ridE suuc3t hi 	 of dofencp iithin th period 	/ 
specifi&._4nPara:2 orldbes not j5pea 5rin person bøfore th inquiring 
au.thar1tyor othrwisofails cI'efuseS to cumply itn trie provisions 
of ó.ls:9 of te R1y.ier varti.iisi-pllne and 	al Iu.le: 1968 
or thE' or r/r.ctiufl is Su ln(I In - pa rs a anceofthesaid,hu1e, the 
iflqhiringa1u.hQ.r1tY rna.ji bld t he inquiry eparte. 	 1 

7, Phe attefltjn 	 __ is itvjt1 t Rule 
20 ol' thPRlT,serv1ëe(6onduf)Lu1Es ),966 under whic1 -  nd.Riy •Jsrvn 
shal1.brjnor attempt t;to bring ny,pà1'&Lieai or othr influence to 
bezr upon any superior aa1hortty 11 tu further his inLerests .in respect 
of piatters pertaining o his eryiee undc'r te 4overnment.If any repres. 
enttion is rece1vod-06 1s chaIf frorn another person in respect of any., 
matte dë1t;-4ithih these proeeding,1..wji be presu.rnedthatShrj 

• 	_________ ___ •js aware of such arepresentat1n and  
ETEhas 'enrriat his Tnsanc and action ii1 be taken against 

h1n fovjo1aticn of RulE42O 	 196, 

.The 	 this Mornorandn may' bo c ac'knowled,ed,' ' 

Encko: 2 	 1 
..r 	 /1. 	•'' 	 .t .  

1gnatu 
To: 	 . 	Name and desigpationof the 

. .Shri 	 .j 	.-•-conpeetit zthrity. 
• t 	 7 W'-. 	I 

Designation ari1?1ae, 	 up 
@ Pop.-y to 5Ii 	 (Name and desjntion of 

the leac1inç authority) for inJórmation 
trike out which 4  evr is not pplipab1e.. 	- 

r 	 'o b 6e1te If ,  coMes  ar gjvn/not given 4th th Neoia&u. zs ,, 

he case may 
 

. 1: 	:N 	of' the authority.(Thisbia1d ipiply , that whenvcr a caSe 15 
efered to the Disdp1inar 4  uhority by tb inveStigating authort 

0. aiy uthrity 'who aIe in tr cllstLdy of the listed dicunents or u)t 
ar'rariging for jnsl)'ec.tjon of tti.e documents to enaiie thiS attk 

: 	
ieit 	ing, ir1entO"Led iin th' i'aft hmor&id'um; 

£ 	hre t 	Preid'nt is the biipiinay authority. 

X' ' To be retaineç wher ev q..,r, TLk1dent .r the R1y-Boaz3 1S 
onpetent authority. 	I 	 I 

@ iTo be used whpre4r apliable ape Rule16(i) of thp 	cD 4A) 
B'ile3: 1968-ROt to bp jfls ert!ed in the eopy sent to tp Rly .Bervarit 

• 	•.-rj 	• 	 • I 	'I, 	• 	••. 	 • 	 ,_ 
• . 	 .r 	 - 	 - 

• 	 .,i 	• 	 . 	•' 	 . 	•• 
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To 
The DM1(P)/L4md irig, 
N , F. Rill way 

li  

Through Proner channel. 

S1. r ,  

Sub:-.. 	presentaU..ofl ag±rst memorandum 	- 

o TP/95/L?4/l cIa ted 23.5 .95. 

, 	 In response to -the 'above mentioned nernorcndUm, 

H.
I like to 5t'tbefo11oWiflg'for yuriconsideratiOfl please. 

That Sir, 1 have.'een charged with for creating 
j 	 obstruction on smooth running of train is completely baseless 

as well as incorrect. 
in course ofworking Ur DKZ-Pcper/Spl.With 

Loco lTo.617 1  DM/"+ EX.LFG..LMG CF.8) +5hrs.t3cCOrdiflg1Y I 
signed on duty at 8.15 hrs.arxil train started at 9.3D bra., 
arrived HYD at 16.00 hrs.nri my train ws controlled by 
traffic. 4 

After 	 3 hrs.at 14YD, I went to 

I', 	Station to enquire thE reason tof detention when it has come 
• 	to 1now that line clear not received from Lumding as there 

was no room in the LMO yard. It was also known that train 
may suffer more detention. 

Sir, as I was feeling unw1l I served memo asking 
relief at 19 .00 bra.. After passing the MYl) station 5801 Dii. 
the on duty Controller requested me to work in -the train 
upto LMG and I agreed to though I was feeling un-easy. But 
no A/P was served to' proceed the train upto LMG. I we was 

H 	wai'titng for A/P. lit after some nie r11ef engins No.6365- 
came from LMG . ancI attached in my train without any 

prior infortaatiofl, though 'e1ief Engine,. WflS not asked for. 

• Then I asked Station ilaster/MID to let me know 
how, the relief engine has been atachec1 in my train and 
what is the decision about the matter was taken, but on duty 
station rnaster(W)Yid not infot me nything. 

In this- cbnnection I like to mention here that 
-I was the original Driver of the train. Though I served 
iemo for relief,'but on request of on duty controller to 
continue my duty and to proceed the trin upto 12'IG and 

agreed to proceed the train and ,I was waiting for A/P. 
I   • 	 my train without lit re1ief engine arranged nr attached in 
any pridr informatofl to me, how it would be allowed by me 
(on dut Driver of, the train) to attach another relief 
engine without Otl.nny proper info'mntiOfl. 

It is noticed through PHC's diary that 1 was 
• intnicted through phone by DME/?/IMG to release the train 

H 	but I was unwilling which is a imported fact. ActuallY 
when I was talking through phone ri th D(P)/LNG, voice 

jj 	 of the DME(P)/LMG could not be recOrded clue to disturbance 
' 	 of phone. 

cOfl tcl . . .2 
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I 	 e - boe Thct it 1 c1ecr thnt no otDstictirn 
ms rccitd 	if the obtruction'rr crcatd by 12Q Uow 
jhe e1ief èng1e'ttho1 with my trtiin I 

	

I 	I1like to bring to your notice that the rzo ihith 
iued o th e triver of relief engine but not to rrn.Iit 

if thE kiero wi1d bnv issued to me I coulO be releves 
te i/ 	flC'. G t€ntin cou11 htrca been rin1iiEed. 

• 1 	 : , 	i tjiIe<rect10 I.like to erc tnention that all 
l,j 	

1 II 	31G cD:troditjt) bod bean created' due to nob- itnnnce 

	

o.f 	rcr 
.

ppce1Ux! in repect; of srvi 	ino to the' Driver 
by the autbr1 ty cflce7'ped. 	 I 

rtrrnrae • N ;:ccthr oj y the &ithority eitb!r 
z1t MYD joy c L LG thoigh I iued. ztuo t MYD Oitch is 

t33r tb ezibovc circ 	tDces it is strtc thnt 
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NJR - A/4. 

Subject : Choice of Assisting ailway Servant 
(Defence Helper) in major penalty 
disciplinary proceedings. 

No.(D&A)90RG6-1O6,dated 8.10.90 

Item(a) of ule 9/13 of the Railway Servants 
(Discipline & Appeal) Rules provides that a charged Rail.-
way servant may present his case with the assistance of 
any other ailway servant employed on the sane Railway 
Administration on which he is working. If the 1ai1way ser-
vant is emoloyed in the Office of Railway Board, its att-
ached Office or subordinate Office, he may present his 
case with the assistance of any other Railway servant em-
ployed in the Office of the Railway Board, atthed Office 
or subordinate office, as the case may be, in which he is 
working. Item(b) of ule 9/13 also provides that a charged 
Raiiiay servant may present his case with the assistance 
of a retired Railway a servant subject to such conditions 
as myxbm may be specif led by the President from time to 
time by general or special order in this behalf. In the 
Special orders which have been in this behalf vide Boards 
letter No.E(D&A)77IG633,dated 9.12.77 and E(D&A)83RG6-19, 
dated 13.5,34, it is provided that the retired Railway 
servant, who is to act as Defence Helper should h3ve retir- 
ed from Rail'iay Service under the same Jailway miniStra-
tion on which the charged Railway servant is woking. 

2. 	Lepresentations have been received that the above 
restrictions are causing hardship in the matter of getting 
an effective Defence Helper(a) for tho..echaxged Railway 
servants were the delinquency occured o.fte certain Railway, 
but they are transferred to a dIfferent kaiiay on which 
the disciplinary eriuiry IS processed,(b) in cases of re-
tired Railway servant facing action under ara 2O8-RII 
where they settle far off from the Railway 6b which they 
retired and (c) those working in small Railway Administra-
tions, i.e. Railway Administrations other tbarkm Zonal Rail-
way, CLW, DLW and ICF, After careful consideration, it has 
been dcjded to give the following relaxation in the matter 
of choice of Defence Helper, These relaxations in the 
matter of choice of Defence Helper. These relaxations will 
be applicable to both gazetted and non-gazetted charged 
office Staff. 

If the delinquency for which the Railway servant 
is charged occurs on a certain Zonal .Raiiway/CLW/ 
DL1/I1_"F, but be is transferred to another •such 
Railway Administration, the concerned charged 
Officer may, if he so desire, be allowed a Jmx 
Serving or retired Railway servant belongs to 
the Railway Administration on which the delin-
quency accrued. 

In the Case of disciplinary inquiry against re-
tiredRilway servants for pension cut under 

/ 	 par-RI, if they are settled down in a 

Cont •.. 2. 
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a remote area away from the Railway Adminis-
tration from which they retired, such persons may 
also be allowed, if they So desire, the choice 
of having a serthng or retired Railway Servant 
working on any Railway Administration within 
those juriscition the tzm place of their pre- 
2sent residence fails4 They may also be 
allowed Defence Helper from amougeSt retired 
ailway servants irrespective of the ailway 

Administration from which they retired, who 
have settled in the vicinity of the place 
where the charged officer is also settled. 

(c) 	In the case of Railway Board's office, its att- 
ached Office or suordinte office or sina]j. 
Railway Administration other than Zonal Railway 
CLW/DLW/IcF, the charged Railway Servants may. 
if they so desier, have as Defence Helper a 
Railway servants who is serving or has retired 
from a continuous Railway Administration from 
amongst Zonal Railways/CLW/DLW/ICF. If a re-
tired Railway servant belonging to a Small 
Railway Adniinistration(other than Zonal Railways 
CLW/DLW/ICF) is being taken up for pension cut, 
be may have the option of having a serving or 
retired Railway servant belonging to one of the 
bigger Railway Administration, viz. Zonal Rail-
ways/CLW/DLW/ICF within whose jurisdiction the 
place of his present residence fails. He may 
also be allowed Defence Helper from amongst re-
tired Railway servants irrespective of the 
Railway Administration from which they retired 
who have settled in the vicinity of the ple 
where the charged officer has also settled. 

The Board are also anxious that this liberalis-
ation should not result in delay in th finalisation of 
diiplinary inquiries on account of charged OffIcials 
restoring to delaying tactics on this account. It is, 
therefore, desired that in the case of charged Officers 
belongimj to the gazetted category, the liberalisation 
should be extended only in cases where the General 
Manager is personally satisfied on the facts of the case, 
that such liberalisatjon is warranted. Similarly, in the 
case of charged Railway servant belonging to the non-
gazetted category, the liberalisation should be allowed 
only with the personal satisfaction of the Divisional 
Railway Manager in the case of Divisional staff or the 
Head of the Workshop Incharges in the Workshops, In the 
case of those working in other extra Divisional Off lceS/ 
Units as alo those working in the Headquarters Office, 
the liberalisation should be permitted in the Zonal Rail-
way Headqarters. 

'V 
It should be made dc 

that if the Defence Helpers are 
their responsibility to ensure 
Defence Helper on the anpQinted 
inquiries. Postponement of the 

or to the charged Officers 
retired persons, it is 

the attendence of such 
days for the disciplinary 
inquiry for non-appearance 

Cont ... 3. 

*fl9iQn, uwast1.7jQ1 
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• • S. 	 Annx,A/4,Contc3. 

of the Defence Helper cannot be allowed sayc in excep-
tional c.rcumstances like sickness, which is certified 
by authorised Railway Medical Jttendent etc. So far as 
cases xxr2 where the Defence Helper are serving Rail-
way servants, the disciplinary authority and the inqui-
ring authority should enure by timely communication in 
writing and over the phone to the Controlling Officer of 
such nominated Defence Helper, that they are relieved in 
time z to act as Defence Helpers So that no delay takes 
place. 

5 1 	The decisions mentioned in paragraphs 2 above 
has the approval of the President. Formal amendment to 
the rules tnd administrative instructions mentioned in 
paragraph 1 above shall be made in due course, 

*.g*a.I, Oum*tI:jd1! 
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To 	I  
• 	$bri A,lc,Ty Chowdbury, 

Inouir Of'ioer, 
AMi/G/Lunding. 

Throu1 Prirchnnn, 

sub:- Su pply of relied-upon and/or 
ndclltiohnl c?ocurcnts, statement 
of proseut1on witness and 
production of Court w1tnen & 
defencel witness/sitnesses, 

Tf:-• DM(P)/LMG's letter ITo .TP/95/L)1 
I 	d€ed21.6.95. 

t ~zx ~ 

Bir, 	I, 	- 

In terms of the letter, under reference you 
have been appointed as Inquiry Officer,but nreliminnry 
enquiry not yet started though date was fixed two 
times and 'strange to note that you had fixed the date 
of conducting regular DAR enquiry. First the drto of 
nre).iminary enquiry should bc' f!:ced and my dcfenc 
counsel should be ctLled for at that enquiry to work-
out the modalities f conducting DA'I e:iquiry. 

That after nly reresentntioi, on the DAT 
enquiry had been ordered by thc D.A. Though in Pam-1 
of the rlcmornndum it had been stated "Further copies 
of documents rneiitioflod in the list of documcntr as rer 
nnexurcXII are enloscd", no ruch clocumcnts had bean 

enclosed 'ith the mcrornnc1um. Therefore, those relied 
uoon documents should be surmiled. 

That the statement submitted by the orosecution 
witness mentioned in Annexure-IV of the memorandum 
should be supilied to defend imoematively and effectively, 

l) 	That the ne o(PflC/L.1G had been mentioned in 
!tnnexure.I and Anneure-III in the cemoranc1um, For 

/fflimness of justice The should hve been a prosecution 
witness but his name was omitted. Therefore, he should 
be nroduccd as Court-witness for examination nqd 
cross-exrnination. I 

I 	 5) 	That in my etote:nt dt.17.05.95 I stated 
clearly that at np occnion I talked with PTC in 

II presence of the Guard Sri P.C.Dn/BPD and s!/iYD. 
In order to establih the fact Sri P.C.Dnn, Gd/BPD 
and on duty S!1/D rhould be called for as defence 
witness, In ndditlon,my DPbD should alco be callad 
for in the DATI enqutry as dofence witnec5. * 

41L47 
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6) 	.bnt n 	x r u1ic :rvmt 1nuir:ftn 	f 	, t'(l lC1-L)3fl aq.J!i 	 1 	i H nc"rcr' 	iu]c1 i t1nt 	i yr b. tj r. 	Ij 	e:.c 	1. o 	AR en 1 uirtc 9  And Pr'/L! n 'i Th' rt 	1tr'- 	ui CJ Trt 	.'. mhil '/iD nnd 1..i) D 	r n 111 cr CiLflCL ¶?it1ccr to 'rov1c rcnronn10 o - p,rtitty nir1or'j' to thc rincj1 oI rnt'rnj juit1ee r!oi]J L c"11c; iOt' bcforc t 	TU? enc'uiry to cxrin r'nT cro r-:: -rintjcn. 

In eonc1sjo you cr rcc1 ucrtc to irovic rononb1e 02portuI)ity1 to c1c.n tUX pro; 1IThCCC
11  

With the 1d of cicfn 	couni. In rcz -)cct of )rin - of my At:, thc 1tcr Pf i-1 	rrin uy i - 1n.1v 1,C ro1c trojrrh his control].int ruthorty, rr. 1'c/I' Lo '!1rur hir !ttCfl:16nce, 	H 

Thrn;1n you, 
H 	 Your" frlthfully, 

Dntc,L 	 Thqyl( 	(t/\./', 
( '. 	; nI rrn 1. tr ) 4 	 Dtver Co3c/LcJ. 

.1 
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Drtver CO/J,a4GD 



Under Certificate of Posting. 

ti. !-!aque 

Vass.Guard, MtADA 
(ther!,7jge Pefence Councet 
tInder S, (N.y.), P4t.D 
Dated 11.10.95 

The Aggt. Mech.. Engr. (c+ .), 

O .then7i se tnqu try Officer 
N.F. 	Ly,tumdtn,g. 

Pe:- DAR enquiry on 1q,195 at 

Ref:- Your t/No T/95/tM/1 dt. 22.09.95 communIcated 
In terms o tcmi(o)/rp'5 ti/No. /05/(/?4tsc dt 
05.10 , 95 , 	 L 

- 

• 	 In terms of DRM(oVrcrR's Let.terf even No. dt 05.10.95 
it has brought to m" knowiedeon'10,I095 that the date of DR 
enqutragLn 	 Dr G6od/ tMGhag ben fixed 
on 18.10.9 attMG.', 

'i'hat.tDwocj lIke to inform yoi that my mother hag teft 
this worLdor-t 21.09.95 for which I have to observe certtn rttuts 

for thepeace of soul, of my mother. In addition the recent cyclone 

folLowed by rain has brought untold mtscrteg to the farnUy. Naturaijy 
I have no scope to attend enquiry on 18.10.95 at LMG wider the pre- 
vatting circumstances. 

rhat a paid message has already been issued requesting 
to post Pone the enquiry on 18.10.95. 

In view of the above I request you to postnone the DhR 

enquiry on 19.10.95 and fix the next dte save and except in between 
20th NOV to 2nd DEC, 1995 provide onportunity to defend the delin-

quent Sri S-S Chakravarty, Dr. Goods/ ti., 

Thanking you, 

Yours faithfuLly, 

11 

~; 7;A. 
....I.44t • - 	 11 

ti. 
c./MLt)T 

Otherwise defence 
Counee.. 
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HistoryoftheCse 

Up DK paper ,Spl ws called at _65 hrs. at LEG on 15.5.95 

the LpCO No. 6174 f)river (G) Shri S.B. Chakraborty and 

banking Loco No, 6765 driver (riu) Sri R.C. Sarkar/LG 

The tain left LEG at 9-30 hrs, 	nd arrived MXD t 16,00hrs, 

and d-.tai 	for path and no receiption being at LMG sub- 

ard, 	pt.19hr, both thedrivers claimed CFR atMXD, 

though thewre coming. towards their Hd.. Qrs. : ,oreover not 

.cdmplted 10 hrs. runnng -duty at a stretch. PRC on duty 

reguet them to cpme their Hd. Qrs. but they refused to 

come, 1  Then one L/Eng No., 6366 was sent to MXD which left 

LuG at 21.15 hrs, and arr.MXD at 2-45 hrs. and attached 

on up DKZ paper Spi. at 22 hrs. But due to /i of 617 

& 6765.uas in eppljed condition. 	So.Vac, WS not created. 

Accordinl.y R/En. Driver Sri M.K. Bose told both the driver 

to release" the A/I valve but they refuse to do it, The 

Sri Bose srvod a memo to CHC/PRC through ASM/XD regarding 

non creating of ucuii, 	pSN/f1YO issued one memo as per 

advice of PRC/LuG to Sri Bose to release All valve of both 

the Loce and create VC, 	Accordinjly Sri, Bose did it and 

J c. 01< at oo.oS hrs. Train could not start as both the 

Driver were in the station office who Was demnnd!ina regarding 

taking over charge of their Loco. Then PRC servad memo 

at 00,30 hrs, to Sri Chakraborty and Sarkar to came with 

the Loco. 	Finally the train left 1'D at.1-05 hrs. and err, 

LMG Sub-yard at 1-5 hrs, 

L&: 
1 have gone through th sta ternent & cross ques. and 

anwwer of concerning staff ,carefuif and come to the 

conclusion that 

(i) Both the Driver Shri S.B. Chakraborty Dr(G) and R.C. 

Srkar Or(MU)/LPIG should not claim CER at NYD as per 

operating m'annual 1983, rule 1810 (B) (Iii) so they 

have violated the rules claiming CER when they were 

coming towards their Hd.Qrs. LMG and MYDi6 just one 

station ahead, 

(2) It is also proved that both the driver has oibst'ructed 

to create UCCLIUm from their Loco 6174 & 6765 by apply-

•ing A/I valve though they were advised by driver Shri 

Bose P,RC and ASM/NYo to creat V a c : releasing A /i valve, 

* They both the Loco 6174 & 6765 were released by Sri 

Boe,Driver to reate vc: as per memo of pSM/MYD A. 

. 	

. 	Contd..,2..,-- 

•p .. 	,,ti .• . 
. 	 . 
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& 5t7'ternent or Sri Bose Driicr W of relief 

ng in . 

(3) hri 5.8. Chakrborth has iven attendence on 

21-7-95 1  29--95 1  21-9-95 and 19-10-95 bLt he refu-

'ed to 5jt in En thyenbh time showing cause that 

without D,C. he would not sit in the onlry. 	I 

did not get nny letter rrom O.C. $h,ri Hrwue rtigrdircj 

hiF mother expire, Shri Chakirborty Driver told no 

on 1-10-95 that mother of Sri Haque expired on 

21-c-95 whtch is pbout one month ahead se without 

j.. he would not sit. But lurther dete was not 

givon nlredy 5 dates were given to him and ejery 

time ha - erved memo without D.C. he would not 

sit in @nquiry. 



-, 

The Dlvi. Mech. 	giner(t), 

jhroug ~j roper Chn tie!.. 

Sub:- Suhnj8j0n on IUiry Rport. 

peE:- Your /'1o.TP/95kM/1 dated 15.11.95 recd. on 9.11.95. 

S1r 

In connection ith the above I beg to prefer to eub'nit the 
following submissions on the alleged Inquiry Retort of Inquiry Officer 

ç (ereaEter to be rEerred as i.o.) enc!.oaed with your letter of even 
Nc. dt. 15.11.95(Pecci.o 30.11.95) for due consderatjon and justice 
p Lease. 

i.00. . 	 on the alleged Inquiry Report:. 
1.01 	That there is neither stgnsture noir date of 1.0. on the 

In-quiry Report. Further, the Oisclolinary Authority shoutd authen-
ticate the )CX coOy of alLeged Inquiry reort to validate the same 
by siqning thereon. The unsigned X'P0X oany has no validity. 

1.02 	That on examination of the alleged Inquiry Repnrt it wa s  
observed that it was the same 1-wrjtLnq who had prepared the MO. 

even 7o. dt, 23.05.9 and signed by the DiacthI.inary uthority (here-

after to beteferred as D.). When there wasnó signature of the 

1.0. on the Inquiry Pert, it can he taken for granted that the 
alLeged Inquiry Deport had been prepared as per guidance and dtrectjon 
Of the D.A. 

1.03 	That there was no feerence of submIgion of the sUeged 
Inquiry Reoort by 1.0. - henI1 was submitted to the D..(I.e.there 
was no date). 

1.04 	That the all.eged Inquiry Penort contains only the 1tty 
of the case and findinQs but thre is no nroceedinqs of conducting 

the DR enquiry. The 1.0. stated in (jjj) of its findings further 

date was not givenw. it was anparent tht he conducted exparte 
ingu,Lry as the defence expressed his inablity to defend without 

but the proceedings of exparte -enquiry had not been sunplied to 
4&ce submission having reasonable 000rtunity. 

contd. .. 
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(2) 

2.00 	0n21flofD P egj: 

2.01 	That the i.o. in (iii) of its findings referred date of 
enquiry fixed 21.07.9, 29.09.95, 21.09.95 and 19.10.95 respectively 
i.e. 4 days while in the latter portion he referred of 05 days 

which was self-contradictory. 

2.02W 	That the 1.0. had conmunicated only one accasion through 

the controlling Authority of the ARE to relieve i.e. on 19.10.5. 
Pest occasions he jntjmatedto SS ?.P'.Rly. PLtf I  who is not the 
Controlling Mithorit y  of APE. 

2.03 	That the ARE had jgsued paid message to the 1.0. on 11.10.95 

(XP0X. coPy of DOT R/1o. 6326 dt 1110.9 kenclosed) fotloed by 

/ a Letter dt 11.10.95 under certificate (xox coPy of under Certift- 
cate of Posting enclosed) In which the ARE exr)reased his inablity 

to attend due to expiry of his mother and natual calamities faced 

by .  hi f am i ly.. < 	Co(> 	boT P /I' a ctm d hd i 
ci) cls( OP k1' 	iç 	-> 

2.04 	That it was travesty of the fact to deny reasonable 

• oPportunjt7 to defend. Ply. Bd. in their t/. .(T)&A)90 P0-106 

dt 08.10.90had clearly stated that for wor'ing railway servanta 

1 worcing as defence helper1 the enquiry officer and disciplinary 
,L Authority shall ensure by timely communication in writing and 

over- phone to the Controlling Officer of the helpers that they 

are required to he relieved in time. 	elther the 1.0. nor the 
D.A can claim that they made efforts to relieve the lknr a,per ply. 
l3ds instruction referred above. 

2.05 	That there is a provision of holding !x-parte i inquiry 

vide Rule 9 (23) but no Proceeçjnc of ex-parte inquiry had been 

su ppL led 	So the scooe o(the charged offj'cjal was limited to pre- 

Pare his submission on the alleged Inquiry Report. It should he noted 

1) 

 that there were Drocedu rat. requirements in ex-parte rroceedings but 

there was no evidence that it was complied by  the I.C. 

2.06 	That no order sheet for Preliminary hearing in tems of 

Rule 9(11) of R (D&) Rul, 1968 and regular hearing had been 

supplied though the charged official attended on 21.07.95, 

21.09.95 and 19.10.95 respectIvely. It is obligatory on the part 

of the 1.0. to deliver one copy of the daily order sheet but it was 

not complied with h', the I•O 

con t d. . .. . . . . . 3 
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3.00 	findinas 	the aLleged Inqpiry Rort ! 

3.01.01 	That in pars Li) of the findings of the alleged Inquiry 
Report there were reference of violation of mile 110(b)(jjj)0f 

c"ptg. Manual. 1933 but there was no rference.of violation of rule ;  

in the etatment of articles of c:harge(r1riexure-t)arl the staternet 
of jrnlatjong of miacoriduct or misbehaviour (nnexu re-ri) in the 
charge sheet though the RLy 113d. in their t/?o. 	&P.) 66 RG 6-7 at 
30.12.69 had specifLed to mention '7iottion of rute,if 8fly, but it 
was not coipljed with  by the D-A during issuance of charge-sheet. 

3.01.02 That no document had been gunptjed to the detinquertt on 

conducting DP proceedings for wtiich there was no opportunity to 
xrnjne arid/ or judge the findings as to how the 1.0. arrived 
at such conclusion of violation of rule 110(b)(jjj) of Optg.Manual. 

It was extraneous matter incorporated by the X.O. rurther,jt wa s 
apparent that 1.0. weighed the fact by intruding his personal know-
ledge which was against the rule as held by the Court of law in the 
carje of state of fl.P V Mohd -  Kooh, AlP 1958 SC 86. 

3.01.03 That the 1.0- arrived at such conclusions without going 

t,'ie instruction contained in Para 2(b)&(c) of RI . Bd's 
f\ 	ijQcd 	 l\ 	 - 

2/1,4TER-1I dated 03.04.92 in which it had been specified that the 

crew controller should advise the crew before the conoLetion of 

08 hrs of running duty vithiri overall Limit of 12 hrs. There wa s  

ioevidence that the crew-controUer had compl jed the said instruction. 

3.02.01 	'rht in respect of para (ji)of the firidtngs ittated that 

neither PRC nr RM/'c?D h:jitjmatpd and/or conveyed any inetruettion 
Z. 

iii writing to the deLinquent. It was concocted and fabricated to 

harass and punish. There was a reference in CRs diary that tP(P) 

himseLf talked with the iftr driver. According to the norms and 

procedures o() was witness in this instant case as such he had 

no jurisdiction to issue the charge -sheet. 'or interest of justice 

D'4E(P) should refer the case to higher authority to institute 'Die-

ciplinary oroceedings. in th&a connection Ply. Bd'e t/o  

919G6- 32 dated 19.03.91 may iddly be referred to. 

contd.. -.4 

I 	

p 



/ 

/ 

• - 

4 
21 4/X-' 	I 

•1 	/' 

3.02.02 	That the 1.0. had not gunljed the nroreP1jnqs of 1DP 

enquiry even ex-parte r)P Proceedjnga as he proceed to conduct flT' 

eiqujry 'without the &tendence of 	.'i!. 	The fact recorded was nothing 

but repetition of charge. 	It was orepared as per direction of the 

That in respect of para (iii) of the findings it is stated 
that the 1.0. had closed the case of Prosecution without giving 

reasonabel opportunity to d.efend. It was already st'ted that it was 

the faitureon the part Of the 1.0. to ensure attendence of 

through his controlling officer Sr. ooM/iR.- Save and except for 

the date fixed on 19.10.9. Therefore, the claim of the 1.0. had 

no basis. Moreover, the 1.0. failed to co!nply the instruction of 

Rly. dS 1ttr even No ôt. 08.10.90. The findings had been pre-

pared out of biasesg and as per direction of the 	since r'() 
was Personally wLtneaa Interested T)arty in this case. 

On consideration of all facts and circumstances bqj it was 

apparent that all norns and proceedures as well as Constitution of 

India have been ignored to prepare concocted Einddings. There was  

no basis as such I may kindly be lt off from the char -je for ends 

of justice, equity and fair PLOy. 

Thanking yoU. 

Jfl rt 	- R f cJ c, 

tnted;tMG 

Yours faithfully. 

Chakravarty ) 

Driver(G, Lt 

-- 
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I .  . 	 NOR1Th'AST FRONTIER RAILWAY 	N. F.G. 174 J 

/? Notice of nipositon of pcn1ItY of reduction to a Iocr service, grade or post or to a 

	

1' 	 lo'cr time scic, or to i locr 	 c4le for specified period.. 

CI L 
Vv 1~ 

(Ref. SR-21 ,'h'r Rule 1715-RI) 

L I  I , yr~ 1'~V 
'9(a 

To 
/ 	

. 

Father's Nmc 	 :. 	 ........... 	 epartment........ 

Date of appointrnent ...  ... 

Ticket No .... ....... .. .................................... Scale of pa y  

Station 	 L/LM6 

Your explanation atc 	 to the 

charge sheet dtcd .... 2- has not been accepted 

Our reply date t.Wt 	 to the "Show Cause Notice" dated .... . 

has also been considered by ... 

	

	............ ...... and the following 

hcroved against you : 

Charge (s) 

You are hereby informed that in accordance with the orders passed 
by............ ...................... . .......... ................................ 	 ............ . you are reduced to:-•- 

The lower post of. ...... ........................................  in scale of Ps .......... ............ 
Tlowcr grade of Rs .....................  ................... 

1e lower stag' of R . ........................ in your existing cale of 
pay of Rs152/:294or a period of.2( 	 ... yea - 
months 	until YOU are found fit, a Iter a period of. ....... 	... .................... 
years 	........... ................  months i'ron the date of this order to be restored 
to 	the 	Ii ighe r post/grade () ........................................................ n scale of 
Rs............................ 	.... 	.... 

 
o ratio 

The above penalty shall/shall not operate to postpone your future increment on 
to yo  if  former posiJser/ice/scaIc of pa y /stage in 	e existin g  scale of pa y . 

(P.T.O.) 
P. lIurta, ( 4  

G 

f,. 
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J 4. 	

You are also informed that on restoration to your former * post/grade/time 
scale, your seniority will be rcfixed as follows 

II the reduction is J?ot to Operate to postpone future increments, 
your seniority will be ftxcd in the higher service, grade or post 
or ihc higher time scale at what it would have been but for your rcductjo. 

If the reduction s to oprate to postpone future Jncrcrnents oui 
seniority. wifl be fixed by. giving credit for the period of service 
iendercd by you in the higher scrvice gi,adeor post orhigher time 
scale proi to your icduction 

5 ® 	Youi pay will be ficcd at,s 7Oon and from th e date of your 
for 

reduction. 	
•. : 

• 	 1) 	

.. 
Signatuce..................... ........... . .............. 

Designation 	 c:.. 
Statiô 	.................... 

Cal 
)1'fJSJOflJ i\'ecJ- r 

F Railway, 	 I 

ScQieut\ j1jcacJsjliappljcabIe  

% This is applicable vhenrTöfiön 	flTh-iatic. 
. This is applicable when restoration IS not automatic. 

t2 	This is not applicable in cases of reduction to a lower stage in a time- 
scale of pay. 

£ This is not applicable in cases of reduc.tion to a lower stage in a 
time-scale 

F. .8. —Please note the instructions below 

1. An appeal against these os lies to 	 (next 
immediate superior to the authority passing the order.) 

2.: The appeal may be withheld by an authority not lower than the authority from 
whose order it is prelci:rcd ii, 

(a) It is a case in which no appeal lies under the rules 

• 	 (b ) It is not preferred within thrce months of the date on which the 
appellant was informed of the order appealed against and no 
reasonable cause k shown for the delay 

It does not comply with the various pro4sions and limitations 
stipulated in the iules. 

N. F RI>' i1 rcss-750 -cb 6750 000 lorms 
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• Sri 	 cty 0rvr (Good)/Ludinq w 	rking 
• H Up • tK por $1 wLth Loco Pt,.6174 VDN4(Loa'JLno) Lcd30/53O 

H 	 CF 6.45 hr. Acotdinly ':rn loft LFG at 9,30 hrs but • 	on .arrlv1 nt PlY!) Sri chakrhcrty clairrrnd for rc]Jof as tim trnir, 
• 	

t 	do Lrod Pt PYL). ?o uant 	pth nd ron at LMG/Sub YardA 
such on cfuty PRC/LC btokod D.rivor Shri M,K.iaac with L/Enq:rso. 

•_6366 YO4 to1YD:o.cloar tha occtitn,1 6o 	put LQCLJ On troir 
• 	• 	22/- h rs but q n qottIng L/C ho could no start the train an tho 

;0iior shri Chakrabcry catod obstruction by ap1yin9 A/9 brake 
on Locor1citifo •617 YD94. Than F$ per a dvi se of PRc/LC shri 

rocroatod 	But ho ain Viiod to ctart hocau-o Driver 
HShr,i Charabrty Qot cloijn ron tho Locea Finally the train iort 
;PY at 1,05 hrs of' 16595. i3ocuoo of obstruction caurod by Shri 
HChz.r.nborty trin got dctainod at LCTi'or 03 hrs and 5 mts, 

So Sr± chakrorty is rcponsible For croatinq Obstruction 
br smLoth. ril1aay opraion will-fully or uhich is 	charged, 

• 	 • 	 • 	 .. 	 / 

/ 

ii 	 • 	 - 

-• 

Divis/. 
H . : 	 N. F, R.away, L5urnding 

• 	 .• 	 • 	_••. 	 '-i. 	
,•- 	 S 

I 	
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ANNFXtJRE - A/li. 

Subject : Disciplinary cases-Need for issuing 
apeaking orders by Competent 
authority. 

No, E(D&A)86RG6-1, dated 20-1-1986. 

A copy of 0.M. No, 134/12/85-AVD,1 dated 5.11,85, 
received from the Department of Personnel and Training 
is sent beewith for guidance. A copy of the Department 
of Personnel earlier O.M. No.134/1/85_Aim_i dated 
13,7.1981 referred to in paras 1 and 2 of the 0.N.ibia 
is also sent herewith. 

Copy of D.0.P& Trg.O.N.No.134/12/85/A,v.D.I 
dt. 5-12-1985, 

Subject ; Disciplinary cases-Need for issuing 
speaking orders by Competent autho-
rities-Reiteration of instructions 
regarding. 

OFF ICE 1IM0RANDUN 

The undersigned is directed to refer tothjs 
Department's G.M. No. 134/1/81-AVD.I dated 13-7-1981 
(copy enclosed for ready reference) and to state that 
in Spite of the instructions contained herein, it has 
come to notice that Speaking orders are not issued while 
passing final orders in disciplinary cases, It 1s an 
essential legal ruirement that, in the case, of decision 
by quasi_judicial authorities, the reasons should be re-
corded in support thereof. As orders passed by discipli-
nary authorities are in exercise of quasi_judicial powers, 
it is necessary that self-contained, speaking and reason-
ed orders should be issued while passing final orders in 
disciplinary cases. 

2. 	The Instructions contained in this Department's 
O.M. dated 13-7-1981, referred to above, are accordingly 
reiterated and it is reouested that the contents thereof 
may be brought to the notice of all concerned for their 
information and guidance. 

Copy of D.O.F & Admn. Reforms 0.M.NO.134/1/81_ 
A.V.D,ID, dated 13-7-1981. 

Subject ; Disciplinary cases-need for issuing. 
Speaking orders by Conetent autho-
rities, 

The undersigned is directed to state that as is 
well known and settled by Courts, disciplinary proceed jris 
against erloyees conducted under the provisions of C.C.S 
(C.CJ)Ru1es 1965, or under other corresponding rules, are 
quasi_judicial in nature and as such, it is necessary that. 

/ 

	

	orders in such proceedings are used only by the competent 
authorities who have been specified as disciplinary/appellate/ 
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reviewing authorities under the relevant rules and the 
orders issued by such authorities should have the att-
ributes of a judicial order. The Supreme Court, in the 
case of I'lahavir Prasad v. State of U.P(AL 19705C 1302) 
observed that recording of reasons in Support of a de-
CiSion by a quasi_judicial authority Is obligatory as 
it ensures that the decision is reached according to law 
and is not a result of caprice, whim or fancya or reached 
on ground of Policy or expediency. The necessity to record 
reasons Is greater if the order is subject to appeal. 

However, instances have come to the notice, of 
this Department where the final orders passed by the 
competent disciplinary/appellate authorities do not con-
tain the reasons on the basis whereof the decisions comm-
unicated by that order were rehed. Since such order may 
not confirm to legal requirements, they may be lile to 
be held invalid, if challenged in a Court of law. It is, 
therefore irnpresd upon all concerned that the cuthori-
ties exercising disciplinary powers shoulc issue self-con-
tained speaking and reasoned orders conforming to the afo-
resaid legal requirements. 

Instances have also come to notice where, though 
the decision in disciplinary/appellate cases were taken 
by the competent disc ipl inary/appell ate in the files, the 
final orders were not issued by that authority but only 
by a lower authority, As mentioned above, the disciplinary/ 
appellate/reviewing authorities,exercise quasi_judicial 
powers and as such, they cannot delegate their powers 'to 
their. subordinates. It is therefore, essential that the 
decision taken by wuch authorities are communicated by the 
competent authority under their own signatures, and the 
order so issued Should comply with the legal requirements 
as indicated in the preceding paragraphs. It is only in 
those cases where the President is the prescribed discipl-
inary/appellate/reviewing authority and where the Minister 
concerned has considered the case and given his orders 
that an order may be authenticated by an Officer, who has 
been authorised to authenticate orders in the name of the 
President. 

The cottents of this O.M. may kindly be brought 
to the notice of all concerned for their information and 
guidance. 

M it2Ik: 
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To 
The Divisional Rly. Manaer, 
N. F. Pl/Lurhding. 

Through Proper Channel, 

Sub 	Appeal against compditiàn or Unjustified 
puni shment by D1E(P)/LumdingD 

'Ref 1 1 

	 E(P)/LC's 	a, 	 dt.231,96 

	

Sir, 	 • 

With pro1ojnd reect riio.sthimbly I beg to 

invite your pin—pointed att'ontion to the following 

facts Far Favour of' your kind congideratjon and justice 

1 

That Sir, OME(P)/LMG issued rnernoradum No. 

TP/95/LM/1 dt. 23595 alleging me with charges for 

creating obsLruction on smooth running of train in.course' 

of my working up DKZ paper speciar with Logo No 0  6174 YOM 4 

Ex LFC to LMC on 15,5.95 and 1' was asked -ror submission of 

my defence within the stipulated time 0  

That Sir, in compliance with the instruction 

s iid down in the memorandum of charges I submitted my 

representation against memorandum in time (copy of my 

representation is enclosed hdrewith 1 in two)0 

That Sir, 	E/P/LMC's p35ed his order under 

his No. TP/95/LM/1 dt. 21.695 proposing DAR inquiry 

nominating 5hrj A.K. Pay Choidhury Ai'1E(C&W)/Lrlc as rnauiring 

flfficdr and I also nominated Shr L, Hoque Cuard/MLDT as 

0/C and submitted consent' letter of 1 Shri Haque in time 
being asked for in Frcection with 	ie above. 11 

• 	
That Sir, without comp1etig the proposed OAR 

inquir', the OME(P)/LIIG under his letter dt. even No 

dt. 15.11,95 proposed to take decision Ex_p ar tt and asked 
for my representation against ex—party decision if any, 

Pccord.ingi Submitted my uhmissjon on inquiry report 
dL 0  11.12.95 submission one in four along with photo 

copy of releventS documents are enclosed herewith). 

- 	That S'ir, the DcIEV(P)/Lf1C without giving any 

con sideration to my representation has passed his order 

impo sing an unjL stifi ed punishment on me reducing my pay 

at the lower stage of Rs. 1760/— in my existing scale of 
pay of r. 1350/_ - 2 200/ for a reriod of 2 (two) years 

V 	Contd,. 0 2,. 
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in time or pay.. 

However he. (OEfP/LMG) has very kindly allowed 
me jjth the bpportuntty to make enappe1 before your 

;oodsclr, aq e.Lnat the punishment order under his letter 

ofVun No dt .. 2 3/1/96 which I rocajvad on 3,3.96, hanco 

this humble ubrniejon of mine berore your for favour 
"o kind 	 prae to vacate, 
'11w punishment rror4, m6 which is unj'Uvtifically Xhmpooed 
on !e.,  d.thout mllowing md with tho scope to defend myself 
Pnd Ipry to you to 'be kind enough to comrndiniCRte your 

4 

	

	 valued ordur to ro.-cpen the D,iR enQuiry to fund out the 
rcct end aflow we ilth the opportunity to defend myself 

d ouch an. act o f ycu'r kindness I shall remain ever 

grateful to you. 
II 

I 	 - 

• 	Yours faithfully, 

I 	 p 
Dataci 

 

• 	 (sB. Chr.krnborty) 
Driver (c)/Lr. 

l'- Fc._c;ld4  

I ' 

- - 

• 	 ', 	 - 

H 	•, 	 -. -' 

• 	/))L! •/1. 
I 	 / 

I  

.1' 	
I 

I 	

! 	 L L 
I 	 Ii 



N.F.Ithil\4IIY. 
4 

\ 

1) 

p  
/2 

DRMU4)'n OIfice 

	

I 	LuIng,1t46_199& 

Toi 	abri 
Dr. /G ci s. /L)4 
Through sLPitMG. 

Sub:.. MR CtS2)f UP DKZ/fpl. 
at MY)) Dfl 

BeI':.° Y0ur appsal 4to 13.496. 

In reforence tt the abOve It Is intimated that 
DI[bi/L has revjoed yu  Onse aM re3,cte4. trie oppeol 
13uitte4 by you. - 

	

DKE 

'P1aso nito 	rdt1 

(p)/Lurnd4ng. 

C0 py t zIJ/L}3 for ia?ttoi efH 
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